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CENTRAL ﬁDHINISTRATIVE TRIBUNAL i

BANGALORE BENCH )
6 BB ERRER

Commercial Complex(BOA)
-Indiranagar
B8angalors - 560 038

oated s © 9 MAY 1950

IATIN APPLICATION NOS, 263 to 281, 4 te 6, 21 to 26, 28 to 33,
39 to 44, 59 to 63, 120, 121 to 132,
135 to 139, 188 _to 215, 218 to 239,
240 to 251, 253 to 262, 283 to 303

415 to 435/88(F) & 1078 to 1083/87(F

Applicents Respondents
Sat A. Manjula & Ors V/s The Accountant General (A&E), Kernataka,

Bangalore & 2 Ors

Yo

4, The Secrstary
Ministry of Finance
Department of Expenditure
* New Delhi -~ 1490 001

1, DOr M.S. Nagaraje
Advocate
35 (Above Hotel Swagath)
Ist Main, Gandhinagar

Bangalors - 560 009 S. Shri M.S. Padmarajeiah

Central Govt. Stng Counsel
High Court Building
Bangalore -~ 560 001

2. The Accountant General
(Rccounts & Entiuements)
Karnateka

Bangalere - 560 001 6. Shri M. Vasudeva Rao

Central Govt. Stng Counsel
High Court Bullding
Bangalore - 560 601

3., The Comptroller & Auditor General
of Indie ,
No. 10, Bahadur Sheh Zafar Merg
New Dslhi - 110 002

WIARIEX:

Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

Pleage find enclosed herewith the copy of ORDER passed by this Tribunal
in the above said applications on 4-5-88.

Encl s As above



ORDER SHEET

Application Nosu63t0281,4 3‘?193 21 to 26, 28 tp 33, 39 to 44,
59 to 63, 120, 121 to 132, 135 to 139, 188 to 215,

Applicant o ' 218 to 239, 240 to 251, 253 to 262, 283 to 303,

In the Central Administrative
 mTeribunal Bangalore Bench,
Bangalore

Respondent

415 to 435/88(F) & 1078 to 1083/87(F)

Smt A, Menjula & Ors
. Advocate for Applicant

Or M.S. Nagaraje

The AG (AXE), Karnataka, B'lore & 2 Ors

Advocate for Respondent

M.S. Padmarajaiah

Date Office Notes

Orders of Tribunal

SecTl '
weninAL ADWTNISTRATIVE TRIBUNAL
ADDITIONAL BENCH
BANGALORE

LHAR /RKR

Applicants by Dr.M.S.Nagaraj
and respondents by Shri M.S.Padmarajaiah.

Shri Padmarajaiah requests
for extension of time by three months to
comply with our orders. Dr.Nacaraj has
no objection. Request granted.
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r 2N CENTRAL ADMINISTRATIVE TRIBUNAL
S , BANGALORE BENCH

PR I R I

APPLICATION NOSe

W, P, NO,

Applicant
Smt S.V. Serasamme W KO OV

To
1.
2,
3.
4,
5.
6.
7.

Aa.
9,
‘10,

1.

12,

13.

14,

15,

16.

17.

18.

b

passed by

26.

Smt S.V., Sarasamma

Kum V. Rani

Smt S. Rajeswari Gupts
Smt G. Preme

Kum N, Savithri

Smt K. Nirmals

. Smt R;V. Jayamani -

Shri Habibur Rahman Khen
Smt M.C. Lalithe Sarathy
Shri C., Nagsraja

Shri Mohamed Khamruddin

smt K. Manjula Nagaraj

Sﬁt‘ﬂ. Rama

Shri Syed Yusuff

Smt C. Ubagara Mary

Shri S. Shankar (2)

Shri A. Srqenivasan

Shri S. N, Nagaraja

- Dated s- n‘mﬂ

283 to 303

Commercial Complex (BOA)
Indiranagar’

Bangalore - 560 038

__[88(F) |
) 4

v/e

- The AG (R&E), Karnsteka, Bangalore & 2 Ors

19,
20,
21,
(s1

22,

23,

- 24,

25,

:5%$ ‘Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

35 (Rbove Hotel Swagath)

Resgondent

Shri Syed Saeed Ahmed

Smt G. Jayalakshmi
Shri K. Venugopal Guptha
Nos. 1 to 21 - ’

Senior Accountants

0ffice of the Accountent General
Karnataka

(Accounts & Entitlements)
Bangalore = 560 001 ))

Or M,S. Nagaraja
Advocats

I1st Mein, Gandhinagar
Bangalore - 560 009

_The Accountant General, Karnatakai?
(Accounts & Entitlements)
Bangalore ~ 560 001

The Comptroller & Auditor Gensrd'
of India /
No. 10, Bahadur Shah Zafer Mar(
New Dalhi - 110 002

Tha Secretary -
Ministry of Finance /
Departmsnt of Expenditure /
Now-Dalbi - 110 001

Please find enclosed herswith the copy of ORDER/SRNX/KKNXKHK
this Tribunal in the above said application on 29~2-88

“BE \\M

(3UDICIA

Shri M. Vasudeva Rao
Central Govt, Stng Counsal
High Court Building
Bangalore -~ 560 001

_Encl 3 As above
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGAL ORE

DATED THIS THE 29th DAY OF FEBRUARY,1988
Present ¢ Hon'ble Sri P.Srinivasan member (A)
Hon'ble Sri Ch.Ramakrishna Rao member (3J)

Application Nos.283 to 303/83(F)

“1.5mt.5,.,V,5arasamma,

2, Kkm. V,Rani,
3.5mt.5.Rajeshwari Gupta,
4.5mt .G .Prema,
5.Km.N ,Savithri,
6.5mt, K.Nirmala
7.5mt.R .V, Jayamani,
8.Habibur Ratman Khan,
9.Mm.,C.Lalitha Sarathy,

10,C .Nagarzaja,

11.Mohamed Khamruddin,

12.5mt.K.Manujula Nagaraj,

13.Smt .M. Rama,

14,Syed Yusuff,

15.5mt.C.Ubagara mery,

16,5 ,Shankar(2)

17.A.Sreenivasan,

18.5.N.Nagaraja,

19.Syed Sased Ahmed,

20.Smt;G.Jayalakshmi,

K .Venugopal Guptha, ese Applicants

pplicants 1 to 21 are working
Senior Accountants, in the

(.
il ;o YT 0ffice of the Accountant General, . -~
¢ t;?jjcf')' @rnataka, Bangalore = 1.) \ - . ,
. \3 ' - A LN '3
%>\ 13?‘r )j X Dr.M.S5.Nagaraja ces Advocate ) S Lol
v ~ S / . g’\; S
s * S e [} H o
e \ .. ’.'/:'/ VSe. . , > i :
em.—=~""" 4, The Accountant General, T x |
(Accounts & Entitlsments), PR
Karnataka, Bangalore = 1. »ié?;f
- -y
2. The Comptroller and Auditor General o -

of India, No.10, Bahadur Shah Zafar
marge, New D:l1hi - 2,




3. The Government of India,
by its Secretary,’
Ministry of Finance,
(Department of Expenditure) l
New Delhi - 1, eoe Respondents

( sri m.vasudeva Rao ees Advocate )

These applications have come up before |the court today.

Hon'ble Sri P.Srinivasan, Member (A) made the following $
|

ORDER

These applications have come up for admission before us

today. Or.Mm.S.Nagaraja appeared for the applicantﬂ

[

|
2. We admit these applications as similar ?pplications
filed earliar have not only been admitted but have'?lso besn decided

by this Tribunal,. '

3. Sri M.Vasudeva Rao learned Additional Standing Counsel

for Central Govetnment-takebinotiée for the respond&nts. While

admitting that the claim of the applicants in thesalapplications
is the same as that in A.ND.1327 to 1332/86(F) M.NANJUNDA SWAMY

AND OTHERS v. ACCOUNTANT GENERAL, KARNATAKA, decideé by this Tri-

bunal on 7/8.,7.1987 Sri Vssudeva Rao prays that he may be allowed
time to rile reply to these applications, It is admitted by both

sides thet the order of this Tribunal in Nenjunda Sdamy's case has
. |

not bezn appealed against by the Respondents thereiﬁ and has, there--
fore, become final, In view of the admitted position that the facts

volved and the issue to be decided are the same heke as in Nanjunda
% |
Syamy's cgse we see no point in acceding to Sri VasuFeva Rao's

equest for time to fils reply of the respondents to| these applicationsg

We, therefore proceed to hear both parties to these épplications on

the merits of the applications.

4, We have hsard both counsel on the merits!of these appli=-
\

cations. As stated above, it is common ground betueén the conten-

IS S |
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ding parties that the facts and the issue for determination in

these cases are identical with those in Nanjunda Swamy's case as

also in the cas

General, Karnat

e of Smt.S.C.Bharati and othsrs v. Accountant

aka, in A.N0.1078/87to 1083/87. Thersfore, in

visw of the decision rendered by this Tribunal in Nanjunda Swamy's

case on 7/8.7.1

-

937 and followed in Smt.S.G.Bharathy's case with

which we respectfully agres, we pass the following orders,

(1) We declare that the applicants are entitled for

kii)

the revised pay scales extended by the Government
of India in its order No.F.5(32)~E.111/86=Pt.11
dated 12.56.,1987 from 1.1.1986. ' .

We direct the Raespondents to fix the pay scalses
of the applicants in the revised pay scales in
terms of order made by the Covernment of India
on 12.6.1987 from 1.1,1986 and extend all such
consequential monetary benefits flowing from
the same to them from that date with all such
expedition as is possible in the circumstances
of the case and in any svent on or before
30.4,1988,

S, | Applications are allowed., But in the circumstances of

these cases, we direct the parties to bear their own costs.

sd\- S| -
memper (A) 29V memeer () 24 =8¢

TRUE cOPY
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SECTION. OF R
CENTRAL ADMINISTE a':'f: TRIBYNAL
ADDITIOHAL LEdCH

BANGALORE



R tj‘ CENTRAL ADMINISTRATIVE TRIBUNAL .

: As above - ' - (JUDICIAL)

7 BANGALORE BENCH
) g I R EEE
. Commercial Complex (BDA)
Indiranagar
Bangalore - 560 038
ST g ANTS9
CONTEMPT | 9
PETITION (CIVIL) APPLICATION NOS 327 to 409, 410 to 416, 417 to 429 & 434 to 442/88537
IN APPLICATION NOS. 218 to 239, 263 to 281, 283 to ’ 0 y 625 to 631 632 to ’
W.P., NO. 647 to 653, 769 to 771 & 866 to 871 . /BB(F)
Rpplicant(s) Resgondent‘s) .
Shri P. Chander Mohan & 111 Ors V/s The Accountant General (A&E), Karnataka,
Bangalore & 2 Ors
To '
: 4, Shri $. Venkataraman
1. Shri I.m, Shariff Secratary
Advocate ‘ Ministry of Finance
35 (Above Hotel Buwagath) , Department of Expsnditure
1st Mmain, Gandhinagar . ‘ New Delhi = 11C 0OD1
" Bangalore ~ 560 0039 T
_ . . : -~ 5. Shri M.S. Pedmarsjaish
2. Shri R.S.A., Rao Central Govt. Stng Counsel
Accountant General High Court Building
(Accounte & Entitlemsnts) Bangalore - 560 001
Karnataka
Bangalcre ~ 560 001
3. - Shri T.N. Chaturvedi .
Comptroller & Auditor General of India
No. 10, Bahadur Shah Zafar Merg
New Delhi - 11C 002
L]
Subjeﬁt ¢ SENDING COPIES OF ORDER PASSED BY THE BENCH
Please find enclosed herewith the copy ofiERDER/SRRX/!N*ER&H*UR&ER*
v
passed by this Tribunal in the above sale§ppllcatlon2 ) -on 18-1-89
gg%%TY EGISTRAR
Enpl




€.P(Civil) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to 442/68

P, Chander Mohan & 111 (rs v/s The aAG (AiE), Kernataka, Bangalors & 2 Ors
_Io Mo Shariff MeS. Pédmarajaiah
,{.’Da | Office Notes ' Orders of Tribunal
. - -
18,14198¢ KSPVUC/LHARM

CoP. 410 to 416/88(F)

Petitionersby Shri I1.M,Shariff,
Respondents by Shri M.S.Padmarajsiah.

12, In these petitions made under

| Section 17 of the Administrstive

{ Tribunals Act, 1985 and the Centempt
%of Courts Act, 1971, the petitioners

| have moved this Tribunal to initiate
Contempt of Court proceedings against
the respondsnts for non-implementation
of the orders mads in their favour

| by this Tribunal..

3. Shri Padmarejeiah, learnsd
Senior Central Government Standing
Counsel appearing for the respondents
brought to our notice that the
Hon'ble Supreme Court had stayed the
aperation of ths orders made in favour
of the petitioners and, thereforse,

Y | submitted thet these Contempt of
Court procsedings are liable to be
dropped, UWe find this submission

of Shri Padmarajaiah is correct. On
'; this, these contempt proceedings sre

.=~ "Ra; { liable to be dropped., We, therefore,
' e - ‘- ;
' - . '~ {drop the contempt proceedings., But
;o SR AV
o q e b} 2\En the circumstances of ths cases we
s Fw- L } } bﬁrect the parties to bear their cwn
.;:\ PR , ) ) i
SR CoOd / N/coets,
\ _/j‘? u
NN Naew rﬁ /
\\\:i‘yg;ﬁ{~ “ C.F. No,327 to 409,

417 to 429 and
434 to 442/88(F)

Petitionets by Shri I.R,Shariff,

Respondents by Shri ®,S,. Fadmarajaish,

2. In these petitions made under

Section 17 cf the Administrative Tribunals
Act, 1985, snd Contempt of Courts Act,
1971, the petitioners have moved thise




C.P. (C

P, Chander Mbhan & 111 Ors

I.M, Shariff

In the Central Administratidve
Tribunal Bangalore Bench,
- Bangalore
1v11) Nos. 327 to 409, 410 to 416, 417 to 429 & 434 to
The AG (R&E), Karnatéka, Bangalore & 2 Ors
Order Sheet (contd)

V/s

442 /88

MeS. Padmarajaiah

ate

., -Office Notes.

Orders.|of Tribunal

ey’

_ o \R£}AA
/%EZUT? "REGISTRAR (INVY 4);

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

Xu] proper to drop th

Tribunel to initiste contempt proceedings
against the respondents for non-implemen=
tation of the orders made in their favour
by this Tribunals,| -

3. Shri Padmarej iah; lsarned Senior 4
Central Government| Standing COunéel,
appsaring for the respondents placed

before us, orders made ﬁy the asuthority
in favour of the petitioners pursuant to
the orders of this Tribunal subject te )
the terms and canditions specified therein,

Ye are of ths view that tha aforesaid.

| orders of the authority which would q

sventually result in paymentg to the
petitioners impl enttsz;the orders
made in their favgur by this Tribunsl.
In these cxrcumstinces we consider it
se contempt prucaedings

“&gainst ths respondents, Me, thsrafore,

';xdrap these contam;t proceedings agaxnst

i respnndents. But in the circumstances

7 the cases we direct the parties to bear

4

Sd( -
(L Hoh REEES”V

‘MEMBER (A) .
1641,1589

Sal-
(K.S.pUTTASWAMY) 1 °

VICE CHAIRMAN
18,1.1989
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